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ORISSA ORDINANCE No. 4 OF 1967

THE ORISSA CONTINGENCY FUND ORDINANCE, 1967

[Promulgated by the Governor of Orissa on the 28th February 1967, published in an
extraordinary issue of the Orissa Gazette, dated the 28th February 1967]

AN
ORDINANCE

TO CONSOLIDATE AND AMEND THE LAW RELATING TO
CONTINGENCY FUND OF ORISSA

WHEREAS the Legislature of the State of Orissa is not in session;

AND WHEREAS the Governor of Qrissa is statisfied that circum-
stances exist which render it necessary for him to take immediate action
to consolidate and amend the law relating to Contingency Fund of
Qrissa in the manner hercinafter appearing; '

NOW, THEREFORE, in exercise of the powers conferred by
clause (I) of Article 213 of the Constitution, the Governor of Orissa
is pleased to make and promulgate the following Ordinance in the
Eighteenth Year of the Republic of India.

m “:1‘13 1. (I) This Ordinance may be called the Orissa Contingency Fund
commence- Ordinance, 1967. _
ment.
(2) It extends to the whole of the State of Orissa.
(3) 1t shall come into force at once.
Establish- 2. (D) There shall be established for the State of Orissa a Contin-
&?:éﬁ;;}cy gency Fund, called “the Contingency Fund of Orissa” and consisting
Fuad. of a sum of six crores of rupces transferred from the Consolidated
Fuad of the State, _
(2) Such Contingency Fund shall be at the disposal of the
Governor of Orissa and he shall have authority to make advances
therefrom for the purpose of meeting any unforeseen expenditure,
pending authorization of such expenditure by the Legislature of the -
State under appropriation made by law.
| (3).As often as any such expenditure is authorized by law as
aforesaid, the State Government shall recoup to the Contingency Fund
an amount equal to the advance taken from such fund to meet
the expenditure,
3. The Sate Government may make rule for the purpose of
Power to

make

Repal

rules, Carrying into effect the provisions of this Ordinance. :
4. The Orissa Contingency Fund Act, 1950, is hereby repealed; Orissa
transferred to the Consolidated Fund of the State.

A. N. KHOSLA
Dated the 28th February 1967 Governor of Orissa

and the balance in the Fund established by the said Act is herebs; 23 of 1950,



